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setting awrong precedent withe House.

SHRIP.G.NARAYANAN: He has mesiead
the Government.(/nlermuptons)

SHRI MR.R KADAMBUR
JANARTHANAN: They have no moral nghtto
continue. (intemuptions)

MR.DEPUTY SPEAKER Istnotagainst
the norme? Is itagainst the prnciple of democ-
racy? Once agan, arguments and coumer-ar-
guments witl leadto disturbance in the House

SHRIP.G.NARAYANAN As regards grat-
ing of permission to the Teachers’ Training
College in Tamilnadu, Mr Anbarasu Erahas
misled the House [tis the policy of the State
Govemmentnottograntpenmssiontothe Teach-
ers Training College

But the Madras High Court directed the
Government of Tarmil Naduto grant permission
tothe Teachers Training Coliege Onlyonthe
direction of the High Court!(interruptions)

SHRANBARASUERA Notalibutonly a
few (Interruphons)

MR DEPUTY SPEAKER Lot um say
Why are you very much annoyed?

SHIRM. KRISHNAWAMY (Vandavasi)
Why are they afrasd of t? (Inferruptions)

SHRIP.G NARAYANAN Theresnoth-
ingwrong in grantmng permission to the Teach-
ers Tranung College. Regarding this morai nght
we have every nghttocontinue The Govem-
ment of india has no right to conbinue N view of
the recent judgementof Madhya Pradesh High
Court which quashedthe Presidental Procla-
mation and ordered the reviving of dessolved
Assembly. The Govemment of India must re-
signon this issue.

VAISAKHAS, 1915 (SAKA)
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TheMaharashtra Govemment shouid re-
_sign as the High Court of Maharashtra passed
stnctures on Shn Sharad Pawar The Chief
Miruster bf Maharashtra should resign. The
Tarmil Nadu Government has acted nghtly n

giving perrissionto the Teachers Tailing Col-
leges onthe direction of the Madras High Court

13.12hrs.
PA..PEFlS LAIDONTHE TABLE

Annual Report and Review on the work-
ingsofthe Tribal Cooperative Marketing
Development Federationofindia Lid.
Delhi for 1991-92 and reasonsfor delayin

laying these papers
[Englsh)

THEMINISTER OF STATE IN THE MIN-

ISTRY OF WELFARE (SHRAI K V THANGKA
BALU) Onbehalf of Shn Starm Kesan, Ibegto
lay onthe Table-
(1) ()  Acopyottheannual Report (Hinc
and English versions) of the
Tnbal Cooperative Marketing
Development Federatonofindia
Limred, Delhi, fortheyear 1991-
92 alongwith audited Accounts

(n} Acopyofthe Review{Hmnd and
English versions) by the Gov-
emment on the working of the
Tnbal Cooperative Marketing
Development Federabonol India
Limsted, Dedhv, forthe year 1991-
X®

{2) Astatement (Hinchand Enghish versions)
showing reasons fordelay mnilayingthe
papers mentionedat (1) above

[Placedin the Library SeeNo.LT-3967/
L)
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Notification under oil fieids (Regula-
tion and Development) Act, 1946,

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINITER OF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WANSNIK) Onbehalf of
captain Satish Kumar Sharma Ibegtolayonthe
Table acopy eachotthefollowing Notifications
(Hindrand Englishversions) under section 10of
the Offends (Regulationand Development) act,
1948 .

(1) The Petroleum and Natural Gas
{Amendment) Rules 1993 published
in Notification No GS R 51 (E)in
Gazetteof India datedthe 6th February
1993

2) S O 91 (E) published in Gazette of
India dated the 6th February 1993
makingcertanamendmentm he Sched-
ule to the ol fields (regulation and
development) Act 1948 following rewi-
sion in the rate of roalty oncrude oil
w e f thelstApnil, 1990

[Placed in the Library See No L1-
3968/93|

Border securingforce (Amendment)
Rules, 1993

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HOME AFFAIRS (SHRI P M
SAYED) Onbehalf of ShrRajesh Pilotibegto
lay onthe Table a copy of he Border Secunty
Force (Amendment)Rules 1993HidnandEn-
glish varsions) published in Notification No
S O 188(L)ynGazetic ol indiadatedthe 18th
March 1993 under sub-section (3)of section
141 ofthr Border Secunty Foice AC 1 1968

Plicccinthelihndy colNe [T 30659
J.n'l

APRIL 29, 1993
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Annuai Reportand Review on theworking
ofthe central Research institute foryoga,
New Delhifor 1989-90 and 1990-91 and
reesous for dealy inlaying these papers
atc

THEDEPUTYMINISTER INTHE MINIS-

TRY OF HEALTH AND FAMILY WELFARE
(SHRIPABAN SINGHGHATOWAR): | begto
lay onthe Table-
(1) (1} A copy of the Annual Report
(Hindiand Enghsh versions) of
the Central Research Institute for
Yoga. New Dein for the year
1989-90, alongwith Audited Ac-
counts

(n) A copyof the Review (Hindivand
English versions) by the Gov-
ernment on the working of the
Central Research Institute for
Yoga. New Delhi, for the year
19689-90

[FiacedintheLibrary SeeNo LT-3970/93)
@ A copy of the Annual Report
(Hindiand Enghsh versions) of
the Central Researchinsttute for
Yoga. New Delhi, for the year

1990-91 alongwith Audited Ac-
counts

(n)  Acopyotthe Review (Hindiand
English versions) by the Gov
ernment on the working of the
Central Research institute for
Yoga, New Dethi, for the year
1990-91

(3) A statement (Hindi and English ver-
sions) showing reasons forday inlay
ingtho papers morhonedat (1) and (2)
above

{PlacedintheLibwrary SeeNo | T-3971/93]

4) A opy ot the Annual Report

(Hinds and F nghsh versions) ol
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the Pharmacy Councilof India
New Deltw, forthe year 1991-92
alongwrith Audited Accounts

()  Acopyofthe Review (Hindiand
Enghshversions) of the Govern
menton the working of the phar-
macy Councilof Incka New Delhu
forthe year 1991-92

(5) Astatement(Hindiand Enghshver

sions)showing reaosn for dealy in lay-
ingthe papers mentoned at (4) above

|PlacedinLibrary SeeNo LT 3972/93)

©) A copy each of the following papers
(Hindiand Englsh versions)under sub-
secton( 1) olsection 6190fthe Com
panies Act, 1956 -

(1)  Rewiewbythe Governmenton
theworking of the Hindustan La-
tex Limted
Thiruvananthapuram fortheyear
199182

(n) Annual Report of the Hindustan
Latex Limited
Thenwvananthapuram forthe year
1991-82, alongwith Audited Ac
counts and comments of the
compirolier and Auditor General
thereon

) A statement (Hindi and English ver
sions) showing reasons for delay in
layngthepapersmentonedat(6)above

{Placed in the Library SeeNo LT
[T
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MESSAGE FROM RAJYA SABHA
(Enghsh}

SECRETARY-GENERAL Sir thaveto
reportthetoliowing message recetved romthe

VAISAKHA 9 1915 (SAKA)

Estmates 545
Committee Reports
Secretary-General of Rajya Sabha -

in accordance withthe provisions of rule
111 of the Rules of Procedure and Conduct of
Business inthe Rajya Sabha | amdirected to
enclose acopy of the Beediand Cigar Workers
{Condihons of Employment() Amendment Bill
1993 which has been passed by the Rajya
Sabha atits siting heldonthe 27th Apnl 1993

13131/4hrs

BEEDIAND CIGARWORKERS (CONDI
TIONS OF EMPLOYEMENT AMENDMENT
BILL

As passed by RajyaSabha
[Enghish)

SECRETARYGENERAL Sir tlayonthe
Table the Beediand Cigar Workers (conditions

of Employment) Amendment Bl 1993 aspassed
by Rajya Sabhaonthe 27th Apnl 1993

1313172hrs
ESTIMATES COMMITTEE

Twenty-fifth & Twenth mnth Reports and
Minutes

[Englsh]

SHRIMANORANJAN BHAKTA(Andaman
& Nicobarlisiands) |beglopresentacopy each
ofthetollowing Reports andthe minutes ofthe

Sithings relating thereto (Hindi and Enghsh ver-
sions)of the Estimates Committee -

{1) Twanty-hifthAction Taken Report onthe
Mirustry of Fiancee (Department ol Eco-
nomic Aftairs) Role ot Controlier of Capital
issues-Developmentof Capital  Market
and Status of Small investors

(2) Twenty-ninth Report on the Ministry of
Rallways-Railway lands and Land Use
Policy



